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Setting up of a White Cement 
Unit a t Poshini, Gujarat

3435, SHRI R. P. C A E K W A D  ; 
Will the Minister o f  IN D U S I RY be
pleaseii to stevtc :

(a) whether a Rs. 6 crore white 
cement, manufacturing un it in  Poshina 
a re a  of Sabarktintha district in 
Gujarat has been held up; and

(b) i f  so, the reasons therefor 
and  when the same .would be 
implemented ?

' T H E M INISTER OF IN D U ST R Y  
A N D  LABOUR (SHR! N A R A Y A N  
DATT TIW A R l) : (a) and (b). No. 
Sir. A letter o f  intent was granted 
to Shrimati Shaiita Hen D. Patel on 
the 6th April, 1978 for setting up of 
a  platit with an annual capacity of 
45,0(1' tonnes of white cemtn;. 
N ot uuicli progress has been reported 
by the company and it is, therefore, 
difiiciilt implementation of the scbcme.

'( H b  M I M S  1 L R  O F  INDUST R Y  
AND LABO U R (SHRI N A R A Y A N  
DATT r iW A R l)  ; fa) Yes, Sir.

(b) In their representatiou, the 
President o f  the Ichalkaranji Sizing 
Association L td . ,  has objected to 
the proposed amendments to regu­
lations 7 an J  391 the Indian Boiler 
Rcguiations wjierein it iias been 
itipulatcd that for the purpose of 
registration of a second-hand boiler, 
whiere al! the requisite documents- 
arc not furnislied, and also fo r  
permitting ole! boilers (50 years or 
more) for further use, necessary tests 
including physical, chemical and 
ii-tctallogr.tphic tests are to be Carried 
out.

1 hcse tusts have been stipulated in 
llie p rnpoicd  amendments to  regu- 
lationsi 7 and 391 of the said regula­
tions by the Ceiitrtl Boilers Board, 
wliich is a statutory body, in order 
to assess ihe present condition and 
the suitability o f  such sccond-hand 
and old boilers for further use with­
out sacrificing safety.

Re|ire$«Dtation of the PresideDt of 
Ichalkaranji, D istt Kolhapur 

(M aharashtra)

3436, SHRI C H A T U R B H U J : 
Will the Minister o f  IN D U ST R Y  be 
pleased to state :

(a) whether Government have 
received the representation of the 
President of Ichalkaranjt Sizing 
Association Ltd., Tchaikaranji, Distt. 
K.o!hapur (Maharashtra) during last 
one year that the amendment in 
regulation No. 7 & 391 o f  Indian 
Boilers Regitlation may not be ■ 
enforced;

(b) if so, the details thereof; 
and

(c) the action Governnient have 
taken in that regard ?

(c) ']'hc proposed amendments 
to  regulations 7 anti 391 were pub­
lished in the Gazette of  India, invi­
ting objcctioiii.'suggcstions from the 
public as require 1 by sub-scction (i) 
of Section 3! o f  the Indian Boilers 
Act, [923 (5 of 1923), The objec­
tions/suggestions, which we:e received 
on the d raft regulations within the 
specified period, are now under 
examination of the Central Boiler 
Board.
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L im ices isanc4 for setting up C ottage 
M ctA  Units

2 m .  SH RI N S O U N D A R a M N  : 
Will tfie M inister o f IN D U ST R Y  be 
pleased to  Slate :

(tt) whcihcr ntarly  lO.OOO licences 
have been issued for tcltlDg up cot­
tage match units in (be coun trj'; 
a!)(l

(b) if  so, whether he is jw j r c  
of the fact that nearly 60 per cert of 
theic are not functioning and that 
as a result thousands o f fimall rurnl 
fiirmcrs ti;tvc lost (heir investments 
beciiujc of the policy of tlie 
G overnm ent ?

r HF M IN ISTER  O F IN D U S I  RY 
AN D  LABOUR : {SHRI NARAYAM 
DA'IT TIW A RI) : (a) ^oti (b), 
N'l) licence is rcqtiirtrd for setUitj; uj  ̂
coitiigc m atch units. Govt hits no 
inronnution whether any runil 
farmers have iosi their investments 
owing to non-runctioniog o f c«tta.ge 
nu tch  units.

Sublettms of Sboj^ in DdM C aitt .

yA}9 SHRI R A JN A TH  SON K A R 
S M aS T R Y ; Will tiie Minister of 
DRFT.NCt.. be pleuscJ to refer to 
the reply ptvcn on 19 August, 1981 
to Unstirred Question N o . 454
reg^jriling subletting o f  siiops in 
Delhi Cantt and stale ;

(a) what are the details of !hc 
party wtijch h ĵs gono in appeal, 
when, lo whom, and when wav 
noticc issuer! lo it by the Canton- 
meni Bo:ird and the one bciny 
pursued, with what results ;

(b) hyw ittiiny chAjju^ have been 
erected outside verandahs :*r)ii I in 
^bct^ provided on ptnHorrTis nciir Ihe 
m;vin ri>i)d together with (heir details; 
ho “I many of tbera have been gtvea 
penniision for it by ttve Cantonment 
Board} aad




